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Central Administrative Tribunal
Principal Bench, New Delhi

M.A. No.385/2021
OA No.3212/2019

This the 10" day of February, 2021
(Through Video Conferencing)

Hon’ble Mr. A. K. Bishnoi, Member (A)
Hon’ble Mr. R.N. Singh, Member (J)

Swadesh Chatterjee Aged about 56

Designation —Casual Painter

S/o Late Shri Mahindra Chatterjee

R/o B-Block, Gali No.4

H.No.63, Dayal Pur, P.O. Gokul Puri

Delhi — 110 094. Applicant

(through Advocate Shri Harkesh Parashar with Ms. Neha
Bairagi)

Versus
1. Union of India
Through its Secretary
Ministry of Information & Broadcast
Shastri Bhawan, New Delhi — 110 001.

2. The Prasar Bharti
Through its Chief Executive Officer

Doordarshan Bhawan, Tower-B
Copernicus Marg, New Delhi — 110 001.

3. The Doordarshan Kendra
Through its Director General
Doordarshan Bhawan, Tower-B
Copernicus Marg, New Delhi — 110 001.
Respondents

(through Advocate Ms. Vertika Sharma )
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ORDER (Oral)

“8(a) direct the respondents to regularize the applicant from
the date the juniors has been regularized alongwith all
consequential benefits.

(b) Award costs of the proceedings and

(c) Pass any other order/direction which this Hon’ble
Tribunal deem fit and proper in favour of the applicant
and against the respondents in the facts and
circumstances of the case.”

2. Learned counsel for the applicant submits that for redressal of
his grievances, the applicant has preferred representation dated
21.12.2018 (Annexure A-1) and vide memorandum dated
28/29.01.2019 (Annexure A-2), the respondents have intimated the
applicant that the applicant’s said representation is under
consideration in the Directorate General of Doordarshan and the
applicant will be informed on the receipt of the information from

them.

3. The present MA has been filed seeking disposal of the present
OA with direction to the respondents to finalise the case of the
applicant keeping in view their aforesaid memorandum dated

28/29.01.20109.

4. It is not in dispute that the applicant’s aforesaid representation

is pending consideration by the respondents as evident from their
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memorandum dated 28/29.01.2019, more than two years have

. —._passed.
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pending representation and to dispose for the same by passing a
reasoned and speaking order as expeditiously as possible and in
any case within eight weeks from the date of receipt of a copy of
this order. No order as to costs. The present MA also stands

disposed of accordingly.

(R.N. Singh) (A. K. Bishnoi)
Member (J) Member (A)

ravi/ chanchal/uma/
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